
 

SHRI K. C. PANT: I fully agree with the 
hop Member that meticulous care should *oe 
taken. But if a point ed question is asked as to 
the arrears •f a particul. r firm, I do not think 
the Government can withhold the information 
from Parliament. 

SHRI BHUPESH GUPTA; Certainly, 
income-tax arrears are not private secrets, they 
should be known especially when public 
interest demands it. The point is also there that 
if they give any wrong answer it creates all 
kinds of complications and later, subsequent 
corrections do not remedy the situation. Thatt 
is why I wanted to say something—you did 
not allow—with regard to the Asia Foundation 
question. They have corrected it. Those who 
are in possession of the documents should 
have quoted letters showing that the money 
came without Government itself sanctioning. 
The result was when that lady was in 
Ceylon—I have seen Ceylonese papers—she 
was described as a CIA spy—an Indian citizen 
was described as a CIA spy—-because of the 
reply given. I do not know to what extent the 
recent statement is going to rectify the damage 
done. Suppose she is not a spy then a great 
damage has been done by the statement he 
made, to a scale which I do not understand. 
Therefore, he should be extremely careful in 
making replies, especially when they may have 
repercussions. You have made one of the 
Indian citizens as a spy. If she is a spy, she 
should be treated as such. But if she is not, 
then also a very serious damage has been 
done. Another point is. it will have the same 
impact   .   .    . 

SHRI K. C PANT: I am happy that he has 
got some soft corner for these companies. 

SHRI BHUPESH GUPTA: What is the  
soft  corner?   No  soft  corner. 

,   MR. CHAIRMAN:   It is all right. 

SHRI BHUPESH GUPTA: I cannot allow 
it- He says, soft corner. But he is a company 
man like a director. I have not seen a share. I 
say, this reply should be corrected. 

 
MR. CHAIRMAN: I have already told you 

that I will not allow you to mention that thing. 
I allowed you last time to mention it many 
times. Please sit down. 

 
MR. CHAIRMAN: I told her last time to 

mention the matter. Sha mentioned it.. Now, 
when she came to my room, I told her that no 
more mention should be made about it. There 
it ends. 

 

CALLING  ATTENTION    TO    MAT-
TERS    OF    URGENT     PUBLIC 

IMPORTANCE 

I. 'RESHAM ROAD' LINKING GILGIT IN 
PAKISTAN  OCCUPIED KASHMIR WITH 

SINKIANG IN CHINA 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI B. R. BHAGAT): Mr. Chairman, Sir, 
the House is awave that  China  and  Pakistan  
have  been 
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building roads to link up Pakistan-occupied 
Kashmir with China. The link is through the 
15,000 ft. Mintaka Pass on the Sinkiang-
Kashmir border. The Chinese have now 
completed their portion of the road north of 
the pass and trucks can use it during the 
summer months. On the Kashmir side, a fair 
weather jeepable road exists between Gilgit 
and Pasu, a distance of about 70 miles. The 
Pakistanis are improving this road as well as 
building a new jeepable road from Pasu 
onwards to the Mintaka Pass, a distance of 
another 70 miles. 

On October 21, 1967, China and Pakistan 
signed an agreement on the opening of the 
Sinkiang-Gilgit link. The text of the 
agreement has not been published. The 
official Press releases issued by the two Gov-
ernments announcing the agreement stated 
that the road provides for the reopening of the 
ancient overland route and would facilitate 
trade in the border areas as well as between 
China and Pakistan. According to Press 
reports in the Pakistan Press, the'road was due 
to be opened this month. 

• There are two 
aspects of this agreement on the opening of the 
Sinkiang-Gilgit road to which I would like to 
invite the attention of the House. First, it seeks 
to interfere with Indian sovereignty in 
Kashmir. Pakistan and China have no common 
border, the two countries being separated by 
the portion of Jammu and Kashmir which is in 
Pakistan's illegal occupation. Thus, 
agreements signed by Pakistan with China 
concerning Pakistan-occupied Kashmir are 
illegal,, invalid and totally unacceptable to us. 
We have naturally lodged our strong protests 
both with the Government of China as well as 
Pakistan. I place on the Table of the House 
protest notes delivered to them against this 
agreement. 

The second aspect of this agreement 
to which I should like to invite the 
attention of the House is that an 
agreement which purports to relate to 
flow of commerce should be kept secret. 
Obviously the purpose is not as innocent 
as it is made out to be. 

The Agreement is in the line with the 
collusive Sino-Pak postures directed 
against India. I need hardly add that 
Government are fully aware of the 
threat to our security posed by this road 
and everything possible has been done 
to safeguard our defence and security. 
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MR. CHAIRMAN:    Mr. Yadav, you 
belong to which party? 

SHRI J. P. YADAV:    Jan Sangh. 
MR. CHAIRMAN:   Your leader has 

already put a series of questions .  .  . 
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MR. CHAIRMAN: Don't tell me what 
I have to do. You can leave it to me. You 
can leave it to me as to how I should 
conduct the business of this House. 
Please do not suggest. I have some 
experience. {Interruption) Please sit 
down. 

 
MR. CHAIRMAN:   Please sit down. 

Mr. Murahari. 

MR.   CHAIRMAN:   Mr.     Rajnarain 
rose  before  you  and   I   noted  down his 
name; thefore, there is no question of 
your demanding that I should cau you first.   
I shall try to see that the opinion of the 
whole House is before the Government.   
I  would  like      all sections  of the  
House  to have their say,   especially  the  
various    parties. And regarding Members 
also, I shall decide who should be called 
first and who should be called last.   
Please sit down. Mr. Yadav, Mr. Niranjan 
Varma 
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[Mr. Chairman] belongs to Jan Sangh. 
You belong to Jan Sangh. Supposing I call 
every Jan Sangh Member and do not call 
others, that would not be proper. Therefore, 
in this matter you better leave it to me. 
Trust me to discharge my duties in a proper 
manner. I will be most impartial to 
everyone. I am trying to see that every 
party is able to represent its views. 
Therefore, do not go too far and insist "I 
must speak, I must speak." Please don't 
dictate to me.   Yes, Mr. Rajnarain. 

M

B. CHAIRMAN: Mr. Yadav. Now, you 
have no right to demand that you must be 
allowed to put questions about this matter. 
But I am now asking you, independently of 
your views in the matter, to ask for clari-
fications as briefly as possible. 

 
MR. CHAIRMAN: No, no, I do not say 

that. Your name is not here. Mr. Bhandari's 
name alone is her« and I 
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am trying to give as much opportunity as 
possible. Therefore, do not be angry if I do 
not call you. (Interruption) You can consult 
your leader in this matter because you are 
new; he will know better. 
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t [ ]  Hindi transliteration. 

 
SHRI CHITTA BASU (West Bengal): 

May I know frcm the hon. Minister 
whether he is in a position to inform this 
House as to whether there are any other 
instances of collusion between Pakistan 
and China which involves the use of the 
Pakistan-held Kashmir, because there 
was a discussion long time ago between 
Pakistan and China with regard to 
preparing certain plans involving the use 
of Pakistan-held territory of Kashmir to 
direct military offensives against India? 

SHRI B. R. BHAGAT: There is no 
dearth of instances of collusion between 
Pakistan and China. One example is the 
Border Agreement that Pakistan signed 
with China under which it gave away 
parts of Kashmir territory to China. This 
road is another example. Then a large 
quan-tam of military armour has been 
given to Pakistan by China. These are 
some of the very glaring instances of 
their postures against India. Then you 
know what the Peking Radio is saying 
and what Pakistan is saying about this 
country. There are a number of    
instances      which    veuy 


